an=
Title: Papers laid on the table of the House by Ministers/Members.
THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA): I beg to lay on the Table:--

(1) (i) A copy of the Annual Report (Hindi and English versions) of the Institute of Constitutional and Parliamentary Studies, New Delhi, for the year
2013-2014, alongwith Audited Accounts.

(ii) Statement regarding Review (Hindi and English versions) by the Government of the working of the Institute of Constitutional and Parliamentary
Studies, New Delhi, for the year 2013-2014.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 2750/16/15]

(3) A copy of the Supplementary Report No. 246 on Amendments to Arbitration and Conciliation Act, 1996 (Hindi and English versions) of the Law
Commission of India regarding "Public Policy" Developments post-Report No. 246, February, 2015.

[Placed in Library, See No. LT 2751/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): On behalf of Shri Ramvilas Paswan, I beg to lay on the Table:-

(1) A copy of the Legal Metrology (Packaged Commodities) (Amendment) Rules, 2015 (Hindi and English versions) published in Notification No.
G.S.R.385(E) in Gazette of India dated 14th May, 2015 under sub-section (4) of Section 52 of the Legal Metrology Act, 2009.

[Placed in Library, See No. LT 2752/16/15]

(2) A copy of the Removal of (Licensing requirements, Stock limits and Movement Restrictions) on Specified Foodstuffs (Amendment) Order, 2015
(Hindi and English versions) published in Notification No. G.S.R. 1797(E) in Gazette of India dated 2nd July, 2015 under sub-section (6) of Section 3
of the Essential Commodities Act, 1955.

[Placed in Library, See No. LT 2753/16/15]

(3) A copy of the Bureau of Indian Standards (Recruitment to Scientific Cadre) Amendment Regulations, 2015 (Hindi and English versions) published
in Notification No. G.S.R. 306(E) in Gazette of India dated 21st April, 2015 under Section 39 of the Bureau of Indian Standards Act, 1986.

[Placed in Library, See No. LT 2754/16/15]

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH NADDA): I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the All India Institute of Medical Sciences, New Delhi, for the year 2013-2014,
alongwith Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the Government of the working of the All India Institute of Medical Sciences, New
Delhi, for the year 2013-2014.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 2755/16/15]

(3) (i) A copy of the Annual Report (Hindi and English versions) of the Medical Council of India, New Delhi, for the year 2013-2014, alongwith
Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the Government of the working of the Medical Council of India, New Delhi, for the
year 2013-2014.

(4) Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at (3) above.



[Placed in Library, See No. LT 2756/16/15]

(5) A copy of the Drugs and Cosmetics (Sixth Amendment) Rules, 2014 (Hindi and English versions) published in Notification No. G.S.R. 889(E) in
Gazette of India dated 12th December, 2014 under Section 38 of the Drugs and Cosmetics Act, 1940.

[Placed in Library, See No. LT 2757/16/15]

18t Jedlor 3 el Jewn it (O arotont sivTRIN 2MA): HAGn, F 2ifderst B rereds 151 (1) ¥ ik and, 2014 @ 3w e aAowm B R T wwr (i)
(2015 w1 sizcwnias 21) - swjurcrer dlzaradten fevaforl (dieepr 1 sl dieepr 1) @ smea & briqom-asradiers & gffdea & oo gfer (& aen sEph sizaorn)

Ueel Uz IHAL 8|

[Placed in Library, See No. LT 2758/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERJIT SINGH): I
beg to lay on the Table a copy of the Memorandum of Understanding (Hindi and English versions) between the Hindustan Aeronautics Limited and
the Department of Defence Production, Ministry of Defence, for the year 2015-2016.

[Placed in Library, See No. LT 2759/16/15]

Tz Fiqera b s e (off Eiﬁtf\-::}rgﬂ:m siorar): ndlcen, # Bl Your A afiformr, 1948 & arer 13 61 3u-wrar (3) A aicroler Pwerferfac aifdrRraona & vw-um
gfer (&t eren sl 2ivasvr) Fem ueer w2 X & O

1. ko d@E RBrea-ant sfts (siohwor) Rferer, 2015 sit 31 s, 2015 ¥ snza B wsiug & affRmaon Jwxen AroLi. 75 3 yoidnr gu &
2. ko A (ehesr) Brewr, 2015 st 31 ared, 2015 A a2 B 2rerue] 3 aftiaon 2dween Ar.onB. 76 @ yaifdn gu &)

[Placed in Library, See No. LT 2760/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): On behalf of Shri Piyush Goyal,
I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under Section 179 of the Electricity Act, 2003:-

(i) The Central Electricity Regulatory Commission (Sharing of Inter State Transmission Charges and Losses) (Third Amendment) Regulations, 2015
published in Notification No. L-1/44/2010-CERC in Gazette of India dated 7th April, 2015.

(ii) The Central Electricity Regulatory Commission (Open Access in inter-State Transmission) (Third Amendment) Regulations, 2015 published in
Notification No. L-7/105(121)/2007-CERC in Gazette of India dated 15th May, 2015.

(iii) The Central Electricity Regulatory Commission (Grant of Connectivity, Long-term Access and Medium-term Open Access in inter-State
Transmission and related matters) (Fifth Amendment) Regulations, 2015 published in Notification No. L-1(3)/2009-CERC in Gazette of India dated
19th May, 2015.

(iv) The Central Electricity Regulatory Commission (Grant of Regulatory Approval for execution of Inter-State Transmission Scheme to Central
Transmission Utility) (First Amendment) Regulations, 2015 published in Notification No. L-1/41/2010-CERC in Gazette of India dated 19th May, 2015.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at item No. (i) of (1) above.
[Placed in Library, See No. LT 2761/16/15]

(3) A copy of the Memorandum of Understanding (Hindi and English versions) between the Rural Electrification Corporation Limited and the Ministry
of Power for the year 2015-2016.

[Placed in Library, See No. LT 2762/16/15]
THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): I beg to lay on the Table:-



(1) A copy of the Tea (Marketing) Control (Amendment) Order, 2015 (Hindi and English versions) published in Notification No. S.0.1012(E) in
Gazette of India dated 15th April, 2015 under Section 30 of the Tea Act, 1953 together with corrigendum thereto published in Notification No.
S.0.1693(E) dated 25th June, 2015.

[Placed in Library, See No. LT 2763/16/15]
(2) A copy each of the following Notifications (Hindi and English versions) issued under Section 5 of the Spices Board Act, 1986:-

(i) Notification No. F No. 5/7/2014-EP (Agri.V)/Plant D published in Gazette of India dated 8th June, 2015, constituting advisory committees,
mentioned therein, of the Spices Board to be designated as Spice Development Agency for various spice growing regions of the country.

(ii) Notification No. Admin-I/Estt/SPEDA/2014 published in weekly Gazette of India dated 18th April, 2015, constituting a committee to be known as
the Saffron Production and Export Development Agency with the date of publication of the notification.

(iii) Notification No. Admin-1/Estt/SPEDA/2014 published in weekly Gazette of India dated 8th June, 2015, making certain amendments in
Notification No. Admin-1/Estt./SPEDA/2014 dated 18th April, 2015.

[Placed in Library, See No. LT 2764/16/15]

(3) A copy of Notification No. S.0.968 (Hindi and English versions) published in Gazette of India dated 8th April, 2015, operationalising the setting up
of International Financial Services Centre in Special Economic Zones issued under sub-section (2) of Section 18 of the Special Economic Zones Act,
2005.

[Placed in Library, See No. LT 2765/16/15]

(4) A copy of Notification No. S.0.798(E) (Hindi and English versions) published in Gazette of India dated 19th March, 2015, relaxing the operation of
the provisions of Section 10(1) of the Tobacco Board Act, 1975 in the State of Karnataka issued under sub-section (1) of Section 30 of the said Act.

[Placed in Library, See No. LT 2766/16/15]

(5) A copy of Notification No. S.0. 3094(E) (Hindi and English versions) published in Gazette of India dated 9th December, 2014, making certain
amendments in Notification No. 5.0. 1105(E) dated 11th October, 2004 issued under Section 18G of the Industries (Development and Regulation)
Act, 1951.

[Placed in Library, See No. LT 2767/16/15]

(6) A copy of Notification No. 5.0.799(E) (Hindi and English versions) published in Gazette of India dated 19th March, 2015, authorising the Tobacco
Board to admit the traders/dealers of the Tobacco to purchase the excess unauthorised tobacco at the auction platforms by charging penalties as
fixed by Government of Karnataka issued under Section 20A of the Tobacco Board Act, 1975.

[Placed in Library, See No. LT 2768/16/15]

16 dicgera 3 wsw adt (off sheid dierdl): wdlGen, o foech gferar aifforemr, 1978 &Y arar 148 &t 3u-urer (2) & sicela Beerfefan siftroonsl &) ww-uw yfer (&
cren aiEfell JFaaur) e uee U JENT § -

1. faeelt ylerar (ueoaifer stz gf\aaﬁm) (ziolerer) foremr, 2015 st 16 afer, 2015 & snea & rsie 3 aiffRyaon seen ow. 16/5/2014/vadl-1/zen./248 & 250 3
georfdrer ge &

2. foectt uferer (arit afiz forafer) (feieor) forwr, 2015 st 16 aier, 2015 A oz A 2o, 3 sfiRwon 2= vw, 16/6/2014/vadt-1/zer./251 3 253 @ yafar

gu
[Placed in Library, See No. LT 2769/16/15]
qﬁﬁﬂ--:::-t diqqrerer 3 arsw el (off aNeonn$ weasthing defen): adicen, & smavaw v aifdiforsr, 1955 &1 arr 3 A sield Bifiafefiaa sftrmonsi &t va-ww yfer
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2. oram. 1562 (ar) sit 13 grer, 2015 A srea & s, A yepifdia gam an aen By grr 26 spr, 1995 & aiftrrgen Jeen r.am. 572 (3r) 3 oftrae sdoler e
a1 &

[Placed in Library, See No. LT 2770/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): On behalf of Shri Hansraj Gangaram Ahir, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-section (1) of Section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the Rajasthan Drugs and Pharmaceuticals Limited, Jaipur, for the year 2013-2014.



(ii) Annual Report of the Rajasthan Drugs and Pharmaceuticals Limited, Jaipur, for the year 2013-2014, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 2771/16/15]

(3) A copy each of the following papers (Hindi and English versions):-

(i) Memorandum of Understanding between the Rajasthan Drugs and Pharmaceuticals Limited and the Department of Pharmaceuticals, Ministry of
Chemicals and Fertilizers, for the year 2015-2016.

[Placed in Library, See No. LT 2772/16/15]

(ii) Memorandum of Understanding between the Indian Drugs and Pharmaceuticals Limited and the Department of Pharmaceuticals, Ministry of
Chemicals and Fertilizers, for the year 2015-2016.

[Placed in Library, See No. LT 2773/16/15]

(i) Memorandum of Understanding between the National Fertilizers Limited and the Department of Fertilizers, Ministry of Chemicals and Fertilizers,
for the year 2015-2016.

[Placed in Library, See No. LT 2774/16/15]

(iv) Memorandum of Understanding between the Madras Fertilizer Limited and the Department of Fertilizers, Ministry of Chemicals and Fertilizers,
for the year 2015-2016.

[Placed in Library, See No. LT 2775/16/15]

(v) Memorandum of Understanding between the FCI Aravali Gypsum and Minerals India Limited and the Department of Fertilizers, Ministry of
Chemicals and Fertilizers, for the year 2015-2016.

[Placed in Library, See No. LT 2776/16/15]

(vi) Memorandum of Understanding between the Projects and Development India Limited and the Department of Fertilizers, Ministry of Chemicals
and Fertilizers, for the year 2015-2016.

[Placed in Library, See No. LT 2777/16/15]

(vii) Memorandum of Understanding between the Brahmaputra Valley Fertilizer Corporation Limited and the Department of Fertilizers, Ministry of
Chemicals and Fertilizers, for the year 2015-2016.

[Placed in Library, See No. LT 2778/16/15]

(viii) Memorandum of Understanding between the Rashtriya Chemicals Fertilizers Limited and the Department of Fertilizers, Ministry of Chemicals
and Fertilizers, for the year 2015-2016.

[Placed in Library, See No. LT 2779/16/15]

(ix) Memorandum of Understanding between the Fertilizer and Chemicals Travancore Limited and the Department of Fertilizers, Ministry of
Chemicals and Fertilizers, for the year 2015-2016.

[Placed in Library, See No. LT 2780/16/15]

(x) Memorandum of Understanding between the Hindustan Antibiotics Limited and the Department of Pharmaceuticals, Ministry of Chemicals and
Fertilizers, for the year 2015-2016.

[Placed in Library, See No. LT 2781/16/15]

(4) A copy of Notification No. S.0. 1233(E) (Hindi and English versions) published in Gazette of India dated 8th May, 2015, making certain
amendments in the Drugs (Price Control) Order, 2013 under sub-section (6) of Section 3 of the Essential Commodities Act, 1955.

[Placed in Library, See No. LT 2782/16/15]

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): I beg to lay on the
Table a copy of the Memorandum of Understanding (Hindi and English versions) between the BHEL Electrical Machines Limited and the Bharat Heavy
Electricals Limited for the year 2015-2016.

[Placed in Library, See No. LT 2783/16/15]



THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT SINHA): I beg to lay on the Table:-

(1) A copy of the Annual Accounts (Hindi and English versions) of the Securities and Exchange Board of India, Mumbai, for the year 2013-2014,
together with Audit Report thereon.

[Placed in Library, See No. LT 2784/16/15]

(2) A copy of the Annual Reports (Hindi and English versions) on the working and activities of the State Bank of India, State Bank of Patiala, State
Bank of Mysore, State Bank of Travancore and State Bank of Bikaner & Jaipur, for the year 2014-2015, alongwith Audited Accounts under sub-section
(4) of Section 40 of the State Bank of India Act, 1955 as amended by Banking Laws (Amendment) Act, 1985 and sub-section (3) of Section 43 of the
State Bank of India (Subsidiary Banks) Act, 1959 as amended by Banking Laws (Amendment) Act, 1985.

[Placed in Library, See No. LT 2785/16/15]

(3) A copy each of the following Annual Reports (Hindi and English versions) under sub-section (8) of Section 10 of the Banking Companies
(Acquisition and Transfer of Undertakings) Act, 1970 and 1980:-

(i) Report on the working and activities of the Allahabad Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon,
[Placed in Library, See No. LT 2786/16/15]

(ii) Report on the working and activities of the Bank of Maharashtra for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2787/16/15]

(iii) Report on the working and activities of the Central Bank of India for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2788/16/15]

(iv) Report on the working and activities of the Dena Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2789/16/15]

(v) Report on the working and activities of the Indian Overseas Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.

[Placed in Library, See No. LT 2790/16/15]

(vi) Report on the working and activities of the Punjab National Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.

[Placed in Library, See No. LT 2791/16/15]

(vii) Report on the working and activities of the Union Bank of India for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2792/16/15]

(viii) Report on the working and activities of the UCO Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2793/16/15]

(ix) Report on the working and activities of the Bank of Baroda for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2794/16/15]

(x) Report on the working and activities of the Canara Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.



[Placed in Library, See No. LT 2795/16/15]

(xi) Report on the working and activities of the Corporation Bank of India for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2796/16/15]

(xii) Report on the working and activities of the Indian Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2797/16/15]

(xiii) Report on the working and activities of the Oriental Bank of Commerce for the year 2014-2015, alongwith Accounts and Auditor's Report
thereon.

[Placed in Library, See No. LT 2798/16/15]

(xiv) Report on the working and activities of the Syndicate Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2799/16/15]

(xv) Report on the working and activities of the United Bank of India for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2800/16/15]

(xvi) Report on the working and activities of the Vijaya Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2801/16/15]

(xvii) Report on the working and activities of the Andhra Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2802/16/15]

(xviii) Report on the working and activities of the Bank of India for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2803/16/15]

(xix) Report on the working and activities of the Punjab and Sind Bank for the year 2014-2015, alongwith Accounts and Auditor's Report thereon.
[Placed in Library, See No. LT 2804/16/15]

(4) A copy of the Securities and Exchange Board of India (Employees' Service) (Amendment) Regulations, 2015 (Hindi and English versions)
published in Notification No. LAD-NRO/GN/2014-15/22/366 in Gazette of India dated 26th February, 2015 under Section 31 of the Securities and
Exchange Board of India Act, 1992.

[Placed in Library, See No. LT 2805/16/15]

(5) A copy each of the following Notifications (Hindi and English versions) under Section 27 of the Insurance Regulatory and Development Authority
Act, 1999:-

(i) The Insurance Regulatory and Development Authority of India (Micro Insurance) Regulations, 2015 published in Notification No. F. No.
IRDA/Reg./2/92/2015 in Gazette of India dated 17th March, 2015, together with a corrigendum thereto published in Notification No.
IRDA/Reg/6/96/2015 dated 22nd May, 2015.

[Placed in Library, See No. LT 2806/16/15]

(ii) The Insurance Regulatory and Development Authority of India (Transfer of Equity Shares of Insurance Companies) Regulations, 2015 published
in Notification No. F. No. IRDA/Reg/3/93/2015 in Gazette of India dated 23rd April, 2015.

[Placed in Library, See No. LT 2807/16/15]



(iii) The Insurance Regulatory and Development Authority of India (Obligation of Insurer in respect of Motor Third Party Insurance Business)
Regulations, 2015 published in Notification No. F. No. IRDA/Reg/8/98/2015 in Gazette of India dated 5th June, 2015.

[Placed in Library, See No. LT 2808/16/15]

(iv) Notification No. F. No. IRDA/IAC/7/97/2015 in Gazette of India dated 27th May, 2015 reconstituting the Insurance Advisory Committee with
effect from the date of notification viz. 25th May, 2015.

[Placed in Library, See No. LT 2809/16/15]

(v) The Insurance Regulatory and Development Authority of India (Fee for Registering Cancellation or Change of Nomination) Regulations, 2015
published in Notification No. F. No. IRDA/Reg/4/94/2015 in Gazette of India dated 29th April, 2015.

(vi) The Insurance Regulatory and Development Authority of India (Fee for granting written acknowledgement of the receipt of Notice of Assignment
or Transfer) Regulations, 2015 published in Notification No. F. No. IRDA/Reg/5/95/2015 in Gazette of India dated 29th April, 2015.

[Placed in Library, See No. LT 2810/16/15)

(6) A copy each of the following Notifications (Hindi and English versions) under sub-section (3) of Section 114 of the Insurance Act, 1938:-

(i) S.0.870(E) published in Gazette of India dated 27th March, 2015 regarding exemption of certain provisions of Insurance Act, 1938 for carrying
Insurance Business in SEZ.

(ii) The Insurance Regulatory and Development Authority of India (Regulation of Insurance Business in Special Economic Zone) Rules, 2015
published in Notification No. G.S.R. 230(E) in Gazette of India dated 27th March, 2015.

(iii) The Indian Insurance Companies (Foreign Investment) Amendment) Rules, 2015 published in Notification No. G.S.R. 534(E) in Gazette of India
dated 3rd July, 2015.

[Placed in Library, See No. LT 2811/16/15]

(7) A copy each of the following Notifications (Hindi and English versions) under Section 53 of the Pension Fund Regulatory and Development
Authority Act, 2013:-

(i) The Pension Fund Regulatory and Development Authority (Aggregator) Regulations, 2015 published in Notification No. PFRDA/12/RGL/139/4 in
Gazette of India dated 10th March, 2015.

[Placed in Library, See No. LT 2812/16/15]

(ii) The Pension Fund Regulatory and Development Authority (Pension Fund) Regulations, 2015 published in Notification No. PFRDA/12/RGL/139/9 in
Gazette of India dated 19th May, 2015.

[Placed in Library, See No. LT 2813/16/15]

(i) The Pension Fund Regulatory and Development Authority (Exits and Withdrawals under the National Pension System) Regulations, 2015
published in Notification No. PFRDA/12/RGL/139/8 in Gazette of India dated 11th May, 2015.

[Placed in Library, See No. LT 2814/16/15]

(iv) The Pension Fund Regulatory and Development Authority (Point of Presence) Regulations, 2015 published in Notification No.
PFRDA/12/RGL/139/3 in Gazette of India dated 4th March, 2015.

[Placed in Library, See No. LT 2815/16/15]

(v) The Pension Fund Regulatory and Development Authority (National Pension System Trust) Regulations, 2015 published in Notification No.
PFRDA/12/RGL/139/5 in Gazette of India dated 12th March, 2015.

[Placed in Library, See No. LT 2816/16/15]



(vi) The Pension Fund Regulatory and Development Authority (Trustee Bank) Regulations, 2015 published in Notification No. PFRDA/12/RGL/139/6
in Gazette of India dated 23rd March, 2015.

[Placed in Library, See No. LT 2817/16/15]

(vii) The Pension Fund Regulatory and Development Authority (Central Recordkeeping Agency) Regulations, 2015 published in Notification No.
PFRDA/12/RGL/139/7 in Gazette of India dated 27th April, 2015.

[Placed in Library, See No. LT 2818/16/15]

(viii) The Pension Fund Regulatory and Development Authority (Custodian of Securities) Regulations, 2015 published in Notification No.
PFRDA/12/RGL/139/10 in Gazette of India dated 14th May, 2015.

[Placed in Library, See No. LT 2819/16/15]

(ix) The Pension Fund Regulatory and Development Authority (Employees' Service) Regulations, 2014 published in Notification No.
PFRDA/12/RGL/139/11 in Gazette of India dated 14th May, 2015.

[Placed in Library, See No. LT 2820/16/15]

(8) A copy of the Statement (Hindi and English versions) on Quarterly Review of the trends in receipts and expenditure in relation to the Budget at
the end of financial year 2014-2015 under sub-section (1) of Section (7) of the Fiscal Responsibility and Budget Management Act, 2003.

[Placed in Library, See No. LT 2820/16/15]

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI PON RADHAKRISHNAN): I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under Section 37 of the National Highways Authority of India Act, 1988:-

(i) The National Highways Authority of India (the term of office and other conditions of service of Members) Second Amendment Rules, 2015
published in Notification No. G.S.R.380(E) in Gazette of India dated 13th May, 2015.

(ii) The National Highways Authority of India (the term of office and other conditions of service of Members) Third Amendment Rules, 2015
published in Notification No. G.S.R.448(E) in Gazette of India dated 2nd June, 2015.

[Placed in Library, See No. LT 2821/16/15]

(2) A copy each of the following papers (Hindi and English versions):-

(i) Memorandum of Understanding between the Shipping Corporation of India Limited and the Ministry of Shipping for the year 2015-2016.
[Placed in Library, See No. LT 2822/16/15]

(ii) Memorandum of Understanding between the Dredging Corporation of India Limited and the Ministry of Shipping for the year 2015-2016.
[Placed in Library, See No. LT 2823/16/15]

(iii) Memorandum of Understanding between the Cochin Shipyard Limited and the Ministry of Shipping for the year 2015-2016.
[Placed in Library, See No. LT 2824/16/15]

(3) A copy each of the following Notifications (Hindi and English versions) under Section 10 of the National Highways Act, 1956 :-

(i) S.0. 2585(E) published in Gazette of India dated 7th October, 2014, authorising the Sub Divisional Officer (Civil) Nalagarh District Solan, as the
competent authority to acquire land for building, maintenance, management and operation of National Highway No. 21A (New NH 105) in the State
of Himachal Pradesh.

(ii) S.0. 2586(E) published in Gazette of India dated 7th October, 2014, authorising the District Revenue Officer, Panchkula, as the competent
authority to acquire land for building, maintenance, management and operation of National Highway No. 21A (New NH 105) in the State of Himachal



Pradesh.

(iii) S.0. 179(E) published in Gazette of India dated 19th January, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 22 (New NH 5) (Deorighat-Premghat Section) in the State of Himachal Pradesh.

(iv) S.0. 622(E) published in Gazette of India dated 27th February, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 82 (Gaya-Hisua-Rajgir-Biharsharif Section) in the State of Bihar.

(v) S.0. 1629(E) published in Gazette of India dated 17th June, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 82 (Gaya-Hisua-Rajgir-Biharsharif Section) in the State of Bihar.

(vi) S.0. 1216(E) published in Gazette of India dated 7th May, 2014, making certain amendments in the Notification No. S.0. 1231(E) dated 16th
May, 2013.

(vii) S.0. 1217(E) published in Gazette of India dated 7th May, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 2 (Barwa Adda to Barakar Section) in the State of Jharkhand.

(viii) S.0. 335(E) published in Gazette of India dated 5th February, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 75 (Ranchi-Nagar Untari Section) in the State of Jharkhand.

(ix) S.0. 1263(E) published in Gazette of India dated 13th May, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 31D in the State of West Bengal.

(x) S.0. 1264(E) published in Gazette of India dated 13th May, 2014, authorising the District Land Acquisition Officer, Ramgarh, as the competent
authority to acquire land for building, maintenance, management and operation of National Highway No. 23 in the State of Jharkhand.

(xi) S.0. 688(E) published in Gazette of India dated 9th March, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway Nos. 327B, 31, 31C and 10 in the State of West Bengal.

(xii) S.0. 579(E) published in Gazette of India dated 20th February, 2015, making certain amendments in the Notification No. S.0. 475(E) dated 24th
February, 2010.

(xiii) S.0. 427(E) published in Gazette of India dated 10th February, 2015, making certain amendments in the Notification No. S.0. 475(E) dated
24th February, 2010.

(xiv) S.0. 1583(E) published in Gazette of India dated 24th June, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 102 (Chhapra-Rewaghat-Muzaffarpur Section) in the State of Bihar.

(xv) S.0. 446(E) published in Gazette of India dated 18th February, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 2 (Aurangabad to Barwa-Adda Section) in the State of Jharkhand.

(xvi) S.0. 584(E) published in Gazette of India dated 20th February, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 33 (Ranchi-Rargaon Section) in the State of Jharkhand.

(xvii) S.0. 730(E) published in Gazette of India dated 10th March, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 2 (Aurangabad to Barwa-Adda Section) in the State of Jharkhand.

(xviii) S.0. 2289(E) published in Gazette of India dated Sth September, 2014, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 200 (New NH 49) (Bilaspur-Urdawal Section) in the State of Chhattisgarh.

(xix) S.0. 290(E) published in Gazette of India dated 30th January, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 365 (Thanamcherla to Jamandlapally Section) in the State of Telangana.



(»x) S.0. 551(E) and S.0. 552(E) published in Gazette of India dated 17th February, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 233 (Indo Nepal Border to Varanasi) in the State of Uttar Pradesh.

(xxi) S.0. 568(E) to S.0. 572(E) published in Gazette of India dated 19th February, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 78 (New NH 43) (Ambikapur-Patthalgaon Section) in the State of
Chhattisgarh.

(xxii) S.0. 586(E) to S.0. 589(E) published in Gazette of India dated 20th February, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 78 (Katni-Shahdol-Anuppur to MP/CG Border Section) in the State of
Madhya Pradesh.

(xxiii) S.0. 592(E) to S.0. 594(E) published in Gazette of India dated 20th February, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 43 (New NH 30) (Dhamtari-Jagdalpur Section) in the State of
Chhattisgarh.

(>div) S.0. 612(E) published in Gazette of India dated 25th February, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 12A (New NH 30) (MP Border Chipli to Simga Section) in the State of Chhattisgarh.

(>0v) S.0. 624(E) published in Gazette of India dated 27th February, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 65 (Nagaur-Jodhpur Section) in the State of Rajasthan.

(>xvi) S.0. 639(E) published in Gazette of India dated 3rd March, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 149 (Pallahara-Pitiri Section) in the State of Odisha.

(xxvii) S.0. 634(E) to S.0. 636(E) published in Gazette of India dated 3rd March, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 12A (New NH 30) (MP Border Chilpi to Simga Section) in the State of
Chhattisgarh.

(>oeviii) 5.0. 638(E) published in Gazette of India dated 3rd March, 2015, making certain amendments in the Notification No. S.0. 41(E) dated 7th
January, 2014.

(xxix) S.O. 684(E) published in Gazette of India dated Sth March, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 8 (Beawar-Baghana Section) in the State of Rajasthan.

(>ox) S.0. 685(E) published in Gazette of India dated 9th March, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 63 (Anantapur District Section) in the State of Andhra Pradesh.

(i) S.0. 683(E) published in Gazette of India dated 9th March, 2015, making certain amendments in the Notification No. S.0. 3315(E) dated 31st
October, 2013 and Notification No. S.0. 461(E) dated 18th February, 2014.

(i) S.0. 716(E) published in Gazette of India dated 10th March, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 216 (New NH 153) (Raigarh-Sarangarh-Saraipali Section) in the State of Chhattisgarh.

(>ocdii) S.0. 717(E) and S.0. 718(E) published in Gazette of India dated 10th March, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 12A (Jabalpur-Mandla-Chilpi Section) in the State of Madhya Pradesh.

(>ocxiv) S.0. 767(E) published in Gazette of India dated 16th March, 2015, making certain amendments in the Notification No. S.0. 2307(E) dated
29th July, 2013.

(>00v) S.0. 781(E) published in Gazette of India dated 18th March, 2015, making certain amendments in the Notification No. S.0. 1573(E) dated
19th June, 2014,



(>o0evi) S.0. 780(E) published in Gazette of India dated 18th March, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 214 (New NH 214A) in the State of Andhra Pradesh.

(>ocvii) S.0. 806(E) published in Gazette of India dated 20th March, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 233 (Indo Nepal Border to Varanasi) in the State of Uttar Pradesh.

(>omxviii) S.0. 857(E) published in Gazette of India dated 26th March, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 200 (0Old) (Kanaktora-Jharsuguda Section) in the State of Orissa.

(>oxix) S.0. 875(E) and S.0. 876(E) published in Gazette of India dated 20th February, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 12A (New NH 30) (MP Border Chilpi to Simga Section) in the State of
Chhattisgarh.

(xI) S.0. 932(E) and S.0. 933(E) published in Gazette of India dated 6th April, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 365 (Mangalvaripet to Mallampally-Tanamcherla Section) in the State of
Telangana.

(xli) S.0. 931(E) published in Gazette of India dated 6th April, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 4 (Tamilnadu/Andhra Pradesh Border-Chittoor to Andhra Pradesh/Karnataka Border Section) in the State of
Andhra Pradesh.

(xlii) S.0. 1010(E) and S.0. 1011(E) published in Gazette of India dated 15th April, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 111 (New NH 130)(Bilaspur-Ambikapur Section) in the State of
Chhattisgarh.

(xliii) S.0. 1078(E) published in Gazette of India dated 24th April, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 31 in the State of West Bengal.

(xliv) 5.0. 1079(E) to S.O. 1081(E) published in Gazette of India dated 24th April, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 28C (New NH 927)(Barabanki-Bahraich-Rupaidiha Section) in the State of
Uttar Pradesh.

(xlv) S.0. 1077(E) published in Gazette of India dated 24th April, 2015, making certain amendments in the Notification No. S.0. 243(E) dated 24th
January, 2014.

(xIvi) S.0. 1083(E) to S.0. 1085(E) published in Gazette of India dated 27th April, 2015, regarding acquisition of land for building, maintenance,
management and operation of different stretches of National Highway No. 222 (Kalyan-Andhra Pradesh Border Section) in the State of Maharashtra.

(xlvii) S.0. 1104(E) published in Gazette of India dated 28th April, 2015, making certain amendments in the Notification No. S.0. 1573(E) dated 19th
June, 2014.

(xlviii) S.0. 1106(E) published in Gazette of India dated 28th April, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 233 (Indo Nepal Border to Varanasi) in the State of Uttar Pradesh.

(xlix) S.0. 1105(E) published in Gazette of India dated 28th April, 2015, regarding acquisition of land for building, maintenance, management and
operation of Northern Kota Bypass in the State of Rajasthan.

(I) S.0. 1133(E) published in Gazette of India dated 24th April, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 78 (New NH 43) (Pathalgaon to CG/JH Border Section) in the State of Chhattisgarh.

(i) S.0. 1153(E) published in Gazette of India dated 1st May, 2015, authorising the Special Land Acquisition Officer, as the competent authority to
acquire land for building, maintenance, management and operation of National Highway No. 206 in the State of Karnataka.

(li) S.0. 1163(E) published in Gazette of India dated 1st May, 2015, authorising the Officers, mentioned therein, as the competent authority to
acquire land for building, maintenance, management and operation from National Highway No. 29E to National Highway No. 28 (Gorakhpur bypass)



in the State of Uttar Pradesh.

(fii) S.0. 1151(E) published in Gazette of India dated 1st May, 2015, making certain amendments in the Notification No. S.0. 1162(E) dated 25th
April, 2014.

(liv) S.0. 1152(E) published in Gazette of India dated 1st May, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 565 (Vaggampalli to Dornala 'T' Junction) in the State of Andhra Pradesh.

(Iv) S.0. 1154(E) published in Gazette of India dated 1st May, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 765 (Hyderabad-Dindi) in the State of Telangana.

(lvi) S.0. 1180(E) published in Gazette of India dated 5th May, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 12A (New NH 30) (MP Border Chilpi-Simga Section) in the State of Chhattisgarh.

(Ivii) S.0. 1282(E) published in Gazette of India dated 14th May, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 8 (Beawar to Baghana Section) in the State of Rajasthan.

(Iviii) S.0. 1386(E) published in Gazette of India dated 22nd May, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 221 (Vijayawada-Bhadrachalam Section) in the State of Andhra Pradesh.

(lix) S.0. 1402(E) published in Gazette of India dated 26th May, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 565 (Penchalakona to Erpedu Section) in the State of Andhra Pradesh.

(Ix) S.0. 1403(E) published in Gazette of India dated 26th May, 2015, making certain amendments in the Notification No. S.0. 1141(E) dated 22nd
April, 2014.

(Ixi) S.O. 1418(E) published in Gazette of India dated 28th May, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 216 (New NH 153) (Raigarh, Sarangarh, Saraipali Section) in the State of Chhattisgarh.

(Ixii) S.0. 689(E) published in Gazette of India dated 9th March, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 10 in the State of West Bengal.

(Ixiii) S.0. 3248(E) published in Gazette of India dated 22nd December, 2014, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 82 (Gaya-Hisua-Rajgir-Biharsharif Section) in the State of Bihar.

(Ixiv) S.0. 516(E) published in Gazette of India dated 16th February, 2015, authorising the Officers, mentioned therein, as the competent authority
to acquire land for building, maintenance, management and operation of National Highway No. 333B in the State of Bihar.

(Ixv) S.0. 737(E) published in Gazette of India dated 12th March, 2015, authorising the Officers, mentioned therein, as the competent authority to
acquire land for building, maintenance, management and operation of National Highway No. 102 in the State of Bihar.

(Ixvi) S.0. 233(E) published in Gazette of India dated 23rd January, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 33 (Mahulia to Bharagora Section) and National Highway No. 6 (Bharagora to Chichira Section) in the State of
Jharkhand.

(Ixvii) S.0. 812(E) published in Gazette of India dated 15th March, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 23 (ITI More Chas to Chargi Section) in the State of Jharkhand.

(Ixviii) S.0. 451(E) published in Gazette of India dated 18th February, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 75 (Ranchi-Nagar Untari Section) in the State of Jharkhand.

(Ixix) S.0. 798(E) published in Gazette of India dated 15th March, 2014, regarding acquisition of land for building, maintenance, management and



operation of National Highway No. 2 (Barwa Adda to Barakar Section) in the State of Jharkhand.

(Ixx) S.0. 444(E) published in Gazette of India dated 18th February, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 2 {Aurangabad to Barwa-Adda Section) in the State of Jharkhand.

(bod) S.0. 846(E) published in Gazette of India dated 20th March, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 75 (Ranchi- Nagar Untari Section) in the State of Jharkhand.

(Ixxii) S.0. 400(E) published in Gazette of India dated 6th February, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 23 (Chas-Bokaro-Gola-Ramgarh Section) in the State of Jharkhand.

(Ixxiii) S.0. 731(E) published in Gazette of India dated 10th March, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 2 (Aurangabad to Barwa-Adda Section) in the State of Jharkhand.

(Ihxxiv) S.0. 399(E) published in Gazette of India dated 6th February, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 34 (Berhampore Farakka Section) in the State of West Bengal.

(Ixxv) S.0. 988(E) published in Gazette of India dated 10th April, 2015, regarding rates of fees to be recovered from the users of National Highway
No. 65 (Haryana/Rajasthan Border to Salasar Section) in the State of Rajasthan.

(boxvi) S.0. 1097(E) published in Gazette of India dated 27th April, 2015, regarding rates of fees to be recovered from the users of National Highway
No. 200 (Raipur-Bilaspur Section) in the State of Chhattisgarh.

(boxvii) S.0. 1098(E) published in Gazette of India dated 27th April, 2015, regarding rates of fees to be recovered from the users of National Highway
No. 66 (Edapally-Vytilla-Aroor Section) in the State of Kerala.

(boxviii) S.0. 1219(E) published in Gazette of India dated 7th May, 2015, making certain amendments in the Notification No. S.0. 334(E) dated 7th
February, 2013.

(bxix) S.0. 1335(E) published in Gazette of India dated 19th May, 2015, regarding rates of fees to be recovered from the users of National Highway
No. 4 (Bangalore-Karnataka/Maharashtra Border Section) in the State of Karnataka.

(boox) S.0. 1336(E) published in Gazette of India dated 19th May, 2015, regarding rates of fees to be recovered from the users of National Highway
No. 67 in the State of Tamil Nadu.

(hood) S.0. 1384(E) published in Gazette of India dated 22nd May, 2015, regarding rates of fees to be recovered from the users of National Highway
No. 47C in the State of Kerala.

(boodi) S.0. 1422(E) published in Gazette of India dated 29th May, 2015, making certain amendments in the Notification No. 5.0. 2519(E) dated 25th
September, 2014.

(bocdiii) S.0. 1786(E) published in Gazette of India dated 1st July, 2015, making certain amendments in the Notification No. S.0. 1081(E) dated 30th
April, 2013.

(Ixxxiv) S.0. 1787(E) published in Gazette of India dated 1st July, 2015, regarding rates of fees to be recovered from the users of National Highway
No. 50 (Khed-Sinnar Section) in the State of Maharashtra.

(booxv) S.0. 1788(E) published in Gazette of India dated 1st July, 2015, making certain amendments in the Notification No. S.0. 912(E) dated 21st
April, 2010.

(hooxvi) S.0. 1789(E) published in Gazette of India dated 1st July, 2015, making certain amendments in the Notification No. S.0. 2405(E) dated 18th
September, 2009.



(booxvii) S.0. 1321(E) published in Gazette of India dated 18th May, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 365 (Tanamcherla-Mallapally Section) in the State of Telangana.

(booxviii) S.0. 1175(E) published in Gazette of India dated 30th April, 2014, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 32 (Rajabhita urf Rajganj to Lohpitti Section) in the State of Jharkhand.

(4) Three statements (Hindi and English versions) showing reasons for delay in laying the papers mentioned at item No. (iv) to (Ixxiv) of (3) above.

[Placed in Library, See No. LT 2825/16/15]

(5) A copy of the Notification No. G.S.R. 23(E) (Hindi and English versions) published in Gazette of India dated 12th January, 2015 containing
corrigendum to the Kolkata Port Trust Employees' (Recruitment, Seniority, Promotion) Regulations, 2013 under Section 124 of the Major Port Trusts
Act, 1968.

[Placed in Library, See No. LT 2826/16/15]

(6) (i) A copy of the Annual Report (Hindi and English versions) of the National Highways Authority of India, New Delhi, for the year 2013-2014,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of the working of the National Highways Authority of India, New
Delhi, for the year 2013-2014.

(7) Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at (6) above.
[Placed in Library, See No. LT 2827/16/15]

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI KIREN RIJIIU): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-section (2) of Section 20 of the Protection of Human Rights Act,
1993:-

(i) Annual Report of the National Human Rights Commission, India, New Delhi, for the year 2011-2012.
[Placed in Library, See No. LT 2828/16/15]

(ii) Memorandum of Action Taken on the recommendations contained in the Annual Report of the National Human Rights Commission, India, New
Delhi, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 2829/16/15]

(3) A copy each of the following Notifications (Hindi and English versions) under sub-section (3) of Section 155 of the Sashastra Seema Bal Act,
2007:-

(i) The Sashastra Seema Bal, Combatised Constable (Driver) Group 'C' Post, Recruitment (Amendment) Rules, 2015 published in Notification No.
G.S.R. 70 in Gazette of India dated 11th April, 2015.

(ii) The Sashastra Seema Bal Judge Attorney General (Deputy Inspector General), Additional Judge Attorney General (Commandant), Deputy Judge
Attorney General (Deputy Commandant) and Judge Attorney (Assistant Commandant) Recruitment (Amendment Rules, 2015 published in
Notification No. G.S.R. 452(E) in Gazette of India dated 4th June, 2015.

[Placed in Library, See No. LT 2830/16/15]

(4) A copy of the Border Security Force, Group 'A' (General Duty Officers) Recruitment Rules, 2015 (Hindi and English versions) published in
Notification No. G.S.R. 408(E) in Gazette of India dated 20th May, 2015 under sub-section (3) of Section 141 of the Border Security Force Act, 1968.



[Placed in Library, See No. LT 2831/16/15]

(5) A copy of the Indo-Tibetan Border Police Force, General Duty Cadre (Group 'A' Posts) Recruitment (Amendment) Rules, 2015 (Hindi and English
versions) published in Notification No. G.S.R. 379(E) in Gazette of India dated 13th May, 2015 under sub-section (3) of Section 156 of the Indo-
Tibetan Border Police Force Act, 1992.

[Placed in Library, See No. LT 2832/16/15]

mﬁmmmmmimmﬁ(eﬁpﬁmaﬁz):aaanﬁ,maﬁmauqmmmmgm-

1. () sedfir g BERRReE vos fard Beege vz & s, Biermrn b aAomr 2012-13 b agAR o yRrger Bt v gfer ([ aen sd)elt iz e
crrmfarT oy

(a)mm&mmmmgﬁzm;m%mm,mmaﬁcm 2012-2013 & wrlwur &t 3w grr aeften 6 oo gfer (B aer sk
Jtasaur),

2. 3wfers (1) 3 sReefiar uqi @ a1 teer uz 3xA 3 5T Riewa B wvr geor aren Razor (R e sl sizasar),
[Placed in Library, See No. LT 2833/16/15]
3. () ofterrder 3ar yfrAsor, gt & ahomr 2012-13 ¥ aAR o yferger Bt v gfér (B aen St sivaur) e Az
(@) afterraer Jar yRiAGw, gt B aAom 2012-2013 ¥ @Rk Bt R @Rt 2llen B v g (R aen P sizm),
4. 3uers (3) 9t sferf¥er ue @ e ued U X A Fu Rera A v gatel aren Razor ([ aen sP)sh dzasau),
[Placed in Library, See No. LT 2834/16/15]
5. (w) 2erpAN fistor senss divrer wbsall, wreraion B aAoter 2012-2013 B aRAR o gRdGer 6w gl (Bt e sl 2izaaur) den Az A
(@) 2wrcpAur firgior sengs dferst vdbsall, Wiereren B ahorer 2012-2013 B wrkasau 6 3w grr wwflen B wo gl (B aen sk svwa) |
6. 3ufer (5) 9t 3fearfaa udi @ e ucer U2 6! A Gu Rewa 5 wrur gafer aren Raor (B aen sidsll Aizamz),

[Placed in Library, See No. LT 2835/16/15]

qsﬁfm:;r:iqmﬁmmﬁ(gﬁmmmgzﬁm): #dieen, 3. siofia aférrer &t 3 3, 3 PraifrBaa ug e uee s sxrm & -
(1) igroter 2itsR1 W RIS Jle PAR of diqrers & dra aAora 2015-2016 ¥ e ge
Jareiien siuet 1 v yfer (Rodl aen sl szasrn),
[Placed in Library, See No. LT 2836/16/15]
(2) e oz sz PpACID At 20 aiftiferm, 2001 6 arr 97 ¥ sioel BRI
aiftrraesi Bt var-uw yfer (faodt aen ap)sht 2feaur)-
(uw) dier oz qu_ﬁﬁ{ﬁ]?ﬁ aiftresrz Fzaron (leiterr) forpr, 2015, St 16 ser, 2015 ¥ s A 2o, 3t aftrycen = n0mi0fr0 494(ar) 3t yafera gu &y

(@) dlen Roza mfyﬁ-:::ms aiftrprz 2zsvr (Sfter féifer 3 anmowar sfz yzeewnr) (ieieor) foreer, 2015, st 16 s, 2015 A e W e 3 aftrRr@en e n0w0/60
495(ar) 3 yeifdr gu &,

(ftor) dien foza aﬁ:qﬁﬁ:}r{ﬁ aiféreprz Fi2gtor (Joiterer) formwr, 2015, st 16 spr, 2015 ¥ sz 35 romue, 3 siftryaen iz m0wi0fi0 496 (ar) & gafdn gu
(arR) dien fovza aﬁ?qiﬁ-:::]m aiftrpr 2izgion w<far, 2015, St 16 o1, 2015 A5 smrea A5 2w 3 aiftrRyaen e m0w0f0 497 (ar) 3 yeeifdn ge &

[Placed in Library, See No. LT 2837/16/15]
(3) smeres die iz s Sfta aftferm, 1914 &t ensr 4(a) A5 aiaeia ueu e (s i
eI ot ffsrprer) (ugen 2giewr) smder, 2015, sit 27 o€, 2015 ¥ s B Irerur 3
aiferyaer iz @10an01413(ar) 9 gasifora gam e, &t v yfer(fBadt mem ap)sht sizaa),

[Placed in Library, See No. LT 2838/16/15]
(4) () Actordt wrsfie aifw s, o Rech B aAom 2013-2014 ¥ aRAR o gferiger $t ww gl (Rodt aen sl sizazur) der dudif AR,

(a‘l)ﬂa‘]a:ﬂms’ﬂmaf’rmi%m,a‘é%ﬁ?rirﬁ:;:-ror2013-2014frirmdrmrﬁ’fmtmammﬂﬂﬂrﬁ’rwqﬁ(%:—cﬂﬁmsjalaﬂmh



(5) 3uer (4) 31 sfeafiaa udl @ A9 Ueel Uz 3xt6l 3 gu Ricrd & @ravr golfal are faazor
(fodh wren sl sizasaur),

[Placed in Library, See No. LT 2839/16/15]

aypftor R siqrert 3 s sid} (off Acelor so1a) @ wdicen, Ff Brroiferan e 2 uee w2 2 &:-
(1) (vew) grorer w2er cisaciigs Qoo AR, orf et & aAorer 2013-2014 B aRAR o
yferdcer bI e yfer (fBodt aen spjsl o),

() Agiorer w21 crsaciizs Qeleer M, orf Recll B aAom 2013-2014 & arRAR ors Azl & e gir (Bodt aen sl 2iz2ur) e o1 w2 Audan
it

(fior) a‘lsmamm@ﬂﬁmqmﬁemm,aéi%c—cﬂ%mﬁ;::-m2013-201435mﬂmwﬂmmﬂmﬂmwﬁ(mﬁammm).
(2) suers (1) 3t sfeafiaa o @ 29 yeer u2 210! 3 gu Rcsa B o gefor aen Razor
(foct crem siv)sft 2ixaw)
[Placed in Library, See No. LT 2840/16/15]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT SINHA): Madam, on behalf of my colleague Col. Rajyavardhan Singh
Rathore, I beg to lay on the Table:-

(1) A copy of the Memorandum of Understanding (Hindi and English versions) between the Broadcast Engineering Consultants India Limited and the
Ministry of Information and Broadcasting for the year 2015-2016.

[Placed in Library, See No. LT 2841/16/15]

(2) 0] A copy of the Annual Report (Hindi and English versions) of the
Prasar Bharati, New Delhi, for the year 2013-2014, alongwith
Audited Accounts.
(ii) A copy of the Review (Hindi and English versions) by the
Government of the working of the Prasar Bharati, New Delhi, for the
year 2013-2014.
(3) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

[Placed in Library, See No. LT 2842/16/15]

(4) A copy each of the Notification No. S.0. 1388(E) (Hindi and English versions) published in Gazette of India dated 25" May, 2015, making certain

amendments in Notification No. S.0. 2693(E) dated 5t September, 2013 under sub-section (1) of Section 8 of the Cable Television Networks
(Regulation) Act, 1995.

[Placed in Library, See No. LT 2843/16/15]

(5) A copy each of the Cable Television Networks (Amendment) Rules, 2015 (Hindi and English versions) published in Notification No. G.S.R. 216(E)
in Gazette of India dated 23" March, 2015 under sub-section (3) of Section 22 of the Cable Television Networks (Regulation) Act, 1995

(6) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (5) above.

[Placed in Library, See No. LT 2844/16/15]

*m20
smafis saw 3t aftrasar siqrer 3 wrsa st (ot Rsrr wriuen): srdicen, 7 Rrroififiaa ue a1 ueer uz saaa §:-
(1) Freafeiad wif &t vo-vw yfer (Bodt aen aBjeft ea)-
(ww) (@) A& st watardt amdar, oré Recht B ah o 2005-2006 stz 2006-2007 ¥ aAf o gRdger
[Placed in Library, See No. LT 2845/16/15]



(1) 2AGTr 2rwré watardt awier, oré Rt & ahorer 2007-2008 sfy 2008-2009 3 aAR o yfrddor

(ar) A AT wtard! s, o Rieelt @1 a1, 2009 A Rewaz, 2009 @ a]{ﬁfi:-:::-rai yferdcat,

(er) AT a1wr apatardt srior, o Recht @ aAorer, 2010-2011 @r arAR: o1 gk

() 215@!1 21w1$ weardt sieer, off f&oclt wr mﬁ::;-lar, 2011-2012 @1 a]gﬁf:‘.;-::;-ltﬁ yferdcor)

(a) :nﬁazt Awid wefardt sirier, o feeft ar aAorar 2012-2013 ast zn'{ﬁfr?‘.}r:;}ms gferdiger,

() aAer 3ruwé asofardt s, aré el ar aAorar 2013-2014 a1 arAR o yReRGe,

() AT 2wr wtardt sirder, oré Reeht B aAorer 2005-2006 3 2013-2014 ¥ wrlaser &t
A1 g1 ANRper eftgn 6t v yfer (Rad aren aidjsht sizasaur),
(2) suders (1) 3t sfeafiaer o @ 29 ueer u2 336! 3 gu fera B o gefor aren Razor

(fZod aren sP)GH sizaaur))

(3) =ifderst B speds 338w b xws (6) A sl PBrerferRar ud) & ww-vas gfey (Redl aen
3l Jizasaor)-
() atAdta sty sufer aredar, oré Recht B ahorer 2012-2013 & aAR ors gRrdger 6 o gl

(@) 7A&a Siopferer aufer amRier, orf Beeft & aAomr 2012-2013 ¥ aRAR o gRRGe 12 RIS S|

(4) 3uefes (3) 3 sfeafaer wli @ 2o uea w2 2ol 3 U R b o garfel aren Rz

(faact wem aiBjsh sizasaur),

[Placed in Library, See No.

[Placed in Library, See No.

[Placed in Library, See No.

[Placed in Library, See No.

[Placed in Library, See No.

[Placed in Library, See No.

[Placed in Library, See No.

[Placed in Library, See No.

LT 2846/16/15]

LT 2847/16/15]

LT 2848/16/15]

LT 2849/16/15]

LT 2850/16/15]

LT 2851/16/15]

LT 2852/16/15]

LT 2853/16/15]



